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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).4896-4898/2013
(From the judgenent and order dated 01/10/2012 in WP No. 4400/ 2011,

WP No. 5181/ 2012 dated 29/10/2012 in WP No. 4400/ 2011, RP No. 308/ 2012 of The
H GH COURT OF BOVBAY AT AURANGABAD)

ALL I NDI A COUNCI L FOR TECHNI CAL EDU. & ANR Petitioner(s)
VERSUS
BHARATI YA GRAM N PUNARRACHANA SANSTHA' S Respondent ( s)

(Wth appln(s) for exenption fromfiling c/c of the inpugned
Judgment , permission to file additional docunments and prayer for interim
relief)

WTH S.L.P. (©...CC NO 19865 of 2013

(Wth office report)

SLP(C) NO. 33910 of 2012

(Wth prayer for interimrelief and office report)
SLP(C) NO. 33911 of 2012

(Wth prayer for interimrelief and office report)

Date: 29/01/2014 These Petitions were nentioned today.

CORAM :
HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR JUSTI CE VI KRAMAJI T SEN
For Petitioner(s) M. Amtesh Kumar, Adv.
Ms. Manta Tiwari, Adv.
M. CGopal Singh, AOR
M. Venkita Subranoniam T. R , ACR
M. Shivaji M Jadhav, AOR
For Respondent (s) M. Shivaji M Jadhav, AOR (Mentioned by)

Ms. Asha Gopal an Nair, AOR

UPON bei ng nmentioned the Court made the follow ng
ORDER

Post on 10.02. 2014.
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